CENTRAL ADMINISTRATIVE T RIBUNAL, JABALPUR BENCH, JABALPUR

Original application NO.71Q Of 2000

Jabalpur, this the 7th day of January, 2003.

Hon'ble Mr.R.KJMJpadhyaya, Member (Admv g)

Gulab Singh S/0 Shri Biren Singh,

aged about 50 years, Highly Skilled

Gr.II, Trade: Rigger, T .N0.49%6/11770/

MeM.y Basic Pay: Rs.4200, Gun Carriage

Factory, JBP, R/O HeN0.1525/26/B-10,

Samdariya Nagar, Kanchghar, Jabalpur,!P. -2PPL ICANT

(By Advocate~ None)
Versus

le Union of India, the Secretary,
Ministry Defence, New Deglhi.

Gun Carriage Factory,

Jabalpur, MePe ~RESP QND ENT'S
(By Advocate~ Mr.P.Shankaran for
MreS,AsDharmadhikari)
r
ORDER

This applicatio has been filed seeking directim
medical
to the respdmdents to pay actual (expenses incurred by the

applicant.

2. NobOdy was present on behalf of the applicant even
at the second call, and even On 26.8,2002 none was present
for the applicant, Therefore, this application is being
disposed Of with the assistance of the learned cainsel

Of the respondents under Rule 15(1) of the CAT (Procedure)
Rules, 1987.

3. It is claimed by the applicant that he is an
employee Of the Gun Carriage Factory, Jabalpur. While
serving in this orgnisation, the applicant was suffering

from heart disease and was admitted to the Satpullah

Cantde..P/2,
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Hospital in the math of Qctdber, 1999, The applicant was
treatment o
referred to the Specialised/at ridlitary Hospital, Jabalpur,
and thereafter to the Netaji Subhash Chandra Med:.cal
College, Jabalpur for further treatment. In view Of the
sericusness Of the case, the Medical College, Jabalpur
referred the applicant for further treatment to the Apdllo
Hospital, New Delhi, as the reguired treatment was not
av@ilable in Madhya Pradesh. The applicant was sent for
initial test, which was done o 224111999 for which paymen
was made by the respmdents. Fér further treatment, the
applicant was adpmitted on 10.1.2000 and discharged on
20,1,2000. an amount Of Rs.1,35,504=03 was paid by the
@pplicant as per bills. (n meking the claim fa reinburse-
ment, the applicant has been sanctioned only Rs.99,000/-,
whereas the actudl expenditure was of Rs.l1, 35,504/~ ex~-
cluding the expenses already paid to the applicant. The
claim of the applicant is that he should have been paid

the entire expenses oOf treatment.

4. The respmdents have filed reply stating therein
that the applicant was initially sanctimed advance of
Rs.80,190/- and after treatment the épplicant had swmitted
& claim Of Rs.1,36,144/-, This claim has been passed for
only Rs.18,810/- after adjustment of the advance as ad-
missible under Central Services (Medical Attendance) Rules,
1944 and other existing Government orders in this regard.
The respoadents have al sO stated that the applicant gave
an undertaking that he will himself bear the treatment
eXpenses in excess of the package rates as fixed by the
Government of India « ACcording to the respmdents, the
applicant is not eligible for full reimbur sement, but his

claim is to be restricted to the cost of treatment subject
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to the limits prescribed from time to timees The res-
pondents by M.A.sN0.1116/2002 have placed certain judge-
ments an the record on the basis of which, they had
requested £ dismissal of this O.A., In QA No.503/2001
dated 6342002 relying on Supreme Court decision in the
case of State Of Punjab Vs. Ram Lubhaya Baggd, 1998 (2)
SLJ 335 and Principal Bench decision in the case of
Santosh Kumar Singh Vse. Union of India(Oa N0.1610/98), it
has beenurged that the applicant was only entitled for
the maximum reimbursement as envisaged under the rules.
5. After hearing the learned comsel o the respmdents
and after perusal of the records, no interfence is callfe?/,
The applicant has been paid as per package rates ad=-
missible to him and such payment has been upheld by the
Supreme Court. The payment having been made in accordance
with the existing instructions on the subject, no relief
can be granted to the applicant o the facts of this
case, In the reply, the respondents have stated that the
i:eiabursement has been mdde on the basis of OM dated
22,441998, However, the expenses a treatment have been
incurred by the applicant during the period initially

on 22.11.1999 and suwbsequently in Jamuary, 2000, It
appears that the package rates have been revised f£rom
time to time. Therefore, the respondents are directed

to reconsider the claim of the applicant in accOrdance
with the revised package rates as admissible to the
applicant on the date of treatment. If any further
amount becomes payable to the applicant on account of
revisim/pogckage rates, theé same mAy be paid within a

period of three months from the date of receipt of copy

contd. L .P/‘i- *
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of this order,
6e In the result, this application is disposed of
with the directions as in the preceding paragraph without
any arder as to costs,
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